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W 118 AWRY q-rore W, 1969 "
W
@) () v 233 ® Y wme () () :C(l"l (;l'al; ggoccupied land
Tae-fte gy @ wi ) under section 233;
if) land d for public
{R) T 230-% & aat v : :)ul)-po's:s ;:;::vl:cﬂon 233-A;
Rt 3 g airefiver o ; () details of diverted land; and -
((;;:::ﬁﬂ # ‘$ @ =R, ok (8) any other record as may be
I AR W 5 Rfta Ry prescribed.) ;
Y,

U L RS "i fent ";"; O 144, 1 Bhoo-Adhikar Pustika - (1) The
m @ m Tashildar may provide to every
A O 114 D 3 &R A T aw Bhumiswami whase name is entered in the
¥ pire R qufRefy, iR o ¥ @ Tt khasara prepared under section 114 a
Tt 3 D oD W Bhoo-Adhikar Pustika in respect of his all

i o B WA 7w holdings in the village or sector, as the case

TR gk, I FRg A T may be, which shall be provided to him in

may be prescribed.

SR, A > Rt #@ o, YT TR such Form and on payment of such fee as

W IR STSE P |

@ m :“ g ;E"‘" z}x SOEBT . (2) The Bhos-Aduiker PUERSRAL
TP IFE B B A Jg &N o O consist of two parts bound as one book,

et aﬁiﬁz B @ R ﬁf‘a ) which shall contain such particulars as
W may be prescribed.

(3) TERTRR FOROT W a1 e @ (3) A Tahsildar may, on his own motion
B or. on application of the Bhumiswami,
ST TR A N T B Ty, A afier making such enquiry as he deems
& 78 Sfra T3, ofer gk 3 fit. correct any wrong or incorrect entry
fod Taw @ 3T m m} qE IR in Bhoo Adhikar Pustika.} o

"]

115, ’[ﬁ,—ﬂﬁﬂ'@ q | Ie 1S3 Correclionofwrongorinsorrect :

sPfe m "ﬁa Swars entry in land record- (1)A Sub-Divisional

) (1) ~ Officer may, on his own motion or on
Eiceoc m Jar mﬁm mﬁs I),ﬁ ~ application of an aggrieved person, afler
T 9N, “m gﬁawmaxﬁm - making such enquiry as he deems fit,
mﬂm T 114 *mm correct any wrong or incorrect entry

including an unauthorised entry in the land
R ’lm A m m records prepared under section 114 other

than Bhoo-Adhikar Pustika and record of
rights, and such corrections shall be
lulhemlcned by him:

l.;lnscned by Act No. 23 of 2018,
2. Subclituled by Act No: 23 0f2018.
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Provided that no action shall be
initiated for correction of any entry
pettaining to a period pnor 1o five years
without the sanction in writing of the
Collector.

(2) No order shall be passed under sub-
section (1) without=

(a) getting a written report fmmtbe

Tahsildar concerned; and

(b) giving an opponunity of

hearing to all partics interested:

Provided that where interest of
Government is involved, the S o
Divisional Officer shall submit theme PR
to the Collector. = v

(3) On receipt ofa case under suE-secnon N
(2), the Collector shall make such enqmry‘ ¥
and pass such order as he deems fit.)

116.’ [deleted.]

117. Presumption as to entries in land

- records.—All entries made undt\; thi
VChaptcr in the tand rccotds sh

3 presumed (o b:corrcct;unxl thecof

5 Is proved.




